
2. 

111,:1101u,; Tlfl,; NATIONAi. c;1rn•:N TRHJUNAL 

w,,:snmN ZON•:11•:NCII, l'UNE 

OIU<aNAI. Al'l'I.ICA'l'ION N0.4012023 

\'01,:,•sh Muudhr11 ... Applicant 

Vis. 

Mis. S11p1•r Oninm Real l•:s111tc &on. . .. Respondents 

AFFIDA YIT-IN-REPL Y 

I. Ab.hiji.t'. .. .C: .. f!:Jio\~ .... , thcM.~t.:.r-1:.~~~•'5'.~~~f 

Thane Municipal Corporation, the respondent no. 2 above 

named do hereby stale on solemn affirmation as under: 

I. I sny lh:11 prcscnl applicalion is filed praying for restoration of 

survey no. 1212 and 12/3 in Yeur village lo original status after 

removal of 7 bunglow struclurcs allegedly built over area of 

28000 SIJ. mc1crs by rcspondenl no. J. The applicant claims lo be 

a rcgulnr visilor of 1hc area. The applicant conlends that 

conslruc1ion is carried oul from year 2018 lo 2022. The present 

complninl lhus is clearly barred by delay under provisions of 

scclion 14(3) ofNalional Green Tribunal Act 2010. 

J say 1ha1 on verification by officers of respondent no. 2 

corpornlion. ii was found 1ha1 no permission was sough! for 

conslrnc1i11g alleged 7 s1ruclures impugned in present pelilion. I 
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I say that civil court declined to grant ad-interim protection to 

aforesaid seven structures. 1 say that two structures belonging to 

respondent no. respondent no. 1 o and respondent no. 13 were 

found unoccupied and were demolished by respondent no. 2 
corporation on 25/09/2023. I say that remaining five strucrures 

were found under occupation of families of concerned 

respondents. I therefore submit that notices were issued under 

provisions of section 268 of Maharasthra Municipal 

Corporation Act, 1949, for eviction of concerned persons so that 

concerned structures could be demolished. 

3. I say that concerned persons filed appeals before Hon'ble 

District Judge, Thane numbered as Misc. Civil Appeal No. 97 

of2023,98 of2023,99 of2023,I00 of2023and IOI of 2023. I 

say that by common order dated 27/09/2023, Hon'ble Ld. Dist. 

Judge, Thane allowed the appeals and directed Thane Municipal 

Corporation lo maintain status quo in respect of remaining five 

structures till interim applications filed in respective suits were 

finally heard and decided. I say that aforesaid interim orders are 

in operation till date. I say that pleadings have already been 

completed and applications arc posted on 01/12/2023 for 

hearing. I say that further steps will be taken pursuant 10 orders 

to be passed by Hon 'ble CJSD, Thane. 
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say that, the total constructed area of all 7 bungalows was found 

to be approximately 7000 Sq.ft. (excluding open land). Much 

less than 28000 Sq.meters contended by applicant. I say that 

notice u/s. 260 of Maharashtra Municipal Corporation Act 1949 

was issued on 23/05/2023 and aficr granting opportunity of 

hearing 10 concerned persons, order dated 05/09/2023 was 

passed calling upon concerned persons to remove aforesaid 

unauthorized construction. f say that concerned persons filed 

suits in court of Hon'ble Civil Judge Senior Division, Thane 

details whereof arc as under: 

Suit Number PlaintifT I 

Reg. Civil Suit No. 484 of Respondent No. I 0 

2023 

Reg. Civil Suit No. 485 of Respondent No. 12 

2023 

Reg. Civil Suit No. 486 of Respondent No. 11 

2023 

Reg. Civil Suit No. 487 of Respondent No. 14 

2023 

Reg. Civil Suit No. 488 of Respondent No. 9 

2023 

Reg. Civil Suit No. 489 of Respondent No. I 3 

2023 

Reg. Civil Suit No. 490 of Respondent No. 8 

2023 
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I ,ay 1ha1 ac1iun ha, already been initiated in respect of 

concerned unau1horizcd construction in accordance with 

pruvi!'.1ons uf Jaw. 

5. I ,ay 1ha1 / am filing this aflidavil lo bring on record steps laken 

hy ·1 hane Municipal Corpora1ion. I crave leave 10 file further 

af/idavil in reply a, and when required. 

r,. I say 1ha1 whal is staled hcrcinabove is 1ruc and eorrccl to lhc 

best of my knowledge, informal ion and belief. 

~,,lemnly allirmed al ·1 hanc 

"' ·1 "" 2(tfoy ,,f N<1vcmhcr, 21123 

lden1iricd hy me 

Adw><.:.ttc 
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Dally Status 
Dtstrlct and Saaelon Court, Th-. 

In Iha court of :District Judge-8 Addi. Seaalons Judgen-
CNR Numb..- :MHTH010069342023 
c- Numb..- :M.C.A./0000097/2023 

Mr Rajkumar Nanikram Pamnani And 1 Others ,,.,.u, Thane Municipal Corpon1tion 
Date : 27-09-2023 

Bualnan 

,.__ of Disposal 

Olspc,aalDala 

: Court Is on leave Bafont In charge court Mv for appfican( pr-,i Mv for 

Respondent present Exh 07 Appllcation fled by appellant for Temporary 

lnjundlon Exh 08 Affidavit Exh 9 Appllcalton for pefffllsslon to flle doament Exh 

10 List of document Exh 11 VP flied on behalf of reepondent He.d by 

both advocates 0- Exh 1 1 The Misc Appaals beming nos 

97/23,98/23,99123,100/23 and 101/2023 819 '-by alkM8d 2-0rdar below Exh 

07 passed by Ld. Trial palled by LO. Trial court Is hereby set aside 3- Exh 7 is 

allowed. Parties to maintain status quo in respect of suit property titl decision of 

Exh 5 4- Copy of order be forwatded to the learned trial court for iulonnation and 

necessary action 
: ALLOWED OTHERWISE 

: 27-09-2023 
Dlslrlct~ Addi. 8-lorw Judge'Thane 
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